3827 Essential Commodities
(Amendment) Ordinance, 1964 &

sively decreasing their duties on con-
sumer goods and other items which‘
are generally consumed by our poor
people. This can be done by taking
away levy on agriculture as majority
of our population depends on the land.
Anything which helps to reduce the
burden 'on the agriculturists is wel-
come. With these words 1 conclude.

Tue MINISTER orF
(Surr B. R. Bmacar): Madam, if I
dhave understood the hon. Member
aright I think he did not object {0 the
extension of time of the provisional
collecting from 60 to 75 days. So I
am very happy to learn that he agrees
with this Bill. But what he has said
was probably his concern about the
increase in the resources by way of
taxation successively every year and
also by the incidence of various duties
on the various classes of people. That
is what he meant to say. I think that
particular matter the House is  at
liberty to take up at any moment in
the Budget discussions. So far as in-
crease in internal resources is con-
cerned, that is one of the dictates of
this House. This House having accepted
the Third Plan, has also accepted the
policy of raising internal resources. So
we, in the Government, take 1t as
more or less a commitment or a duty
towards the House to raise the resour-
ces so that the Plan targets are ful-
filled and instead of expressing satis-
faction that the Government has done
its duty in raising the resources to
the maximum extent, anxiety should
not be expressed. Secondly, about the
incidence on various classes of the
various types of duties, that is very
carefully gone into while formulating
the Budget. The main policy is. whe-
ther the direct tax impost or indirect
tax impost the imposts should be le-
vied in a manner so as not to hinder
the production and they should not
affect the common people generally
they rhoulg try to mop up unproduc-
tive wealth and encourage productive

PLANNING

investments and give relief to the
smaller people. the middle~income
group, etc. All these devices which
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have been devised from year fo year
have peen implemented in our tax
policy, but certainly any tax when
imposed, will hurt but so long as the
burden is distributed very equitably,
so long as the Fund is going towards
the development of the country which
is to increase the real, income of the
people, I think it will go to help the
cammon man about whom the hon.
Member who spoke is worried. With
these words, I move.
Tue DEPUTY CHAIRMAN: The
question is:
“That the Bill further to amend
the Provisional Collection of Taxes

Act, 1931, as passed by the Lok
Sabha, be taken into considera-
tion.”

The motion was adopted.

Tue DEPUTY CHAIRMAN: We
shall now take up the clause by
clause consideration of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surr B. R. BHAGAT- I move:

“That the Bill be passed.”

The question was put and
motion was adopted.

the
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The question was proposed.

THE MINISTER or FOOD anp
AGRICULTURE (Surr C. SUBRAMA-
NIAM): Madam, I beg to move:

“That the Bill further to amend
the Essential Commodities Act, 1955,
and the Criminal Law Amendment
Act, 1952, as passed by he Lok
Sabhg; be taken into consideration”™

-~ -7 Rl — .
Madam, at this stage I do not (’p"
pose tc make any eclaborate spe _h.
The hon. Member who moved the
Resolution put forward his points of
view with regard to this Ordinance
and also with regard to this Bill. I
am sure there would be many hon.
Members who would be putting for-
ward many other points of view also
with  regard to these. Therefore, I
would reserve my reply to the end
ol the discussion over the Resolution
and also over the Motion for consi-
doration of the Bill but even at the
outset I would like to say only this
particularly with regard to why an
Ordinance was issued on the 5th of
November while Parliament was to
meet on the 16th of November Ma-
dam, the point for consideration is
this: Once a Bill of this sort is
moved and then passed, it requires
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some time for implementing the pro-
visions of the Bill, for making the
machinery ready. Therefore when-
ever a Bill might be passed, if action
is to be taken subsequent to that then
it takes g few weeks befor: the
machinery could be got ready. before
proper action could be taken on the
basis of the law. Therefore, if this
Bill had come forward in the usual
course and had been passed, as it is
being passed now, then from that time
it would take another month to get
the machinery ready, but il mas
necessary, in the interests of dealing
with the situation, that the State Gov-
ernments should be enabled to take
the various steps necessary for the pur-
pose of dealing with a ease in a sum-
mary way. This is one aspect. When
you provide for a measure of this
sort, it is not merely for the purpose
of using it immediately but it is also
for the purpose of making it at as a
deterrent. For this reason also you
enact certain penal provisions and
therefore simply because you arm
yourselves and you do not use that
arm; it does not mean that the arms
are not necessary. It might be that
because of the very fact of the pre-
sence of the arm in the hands of a
particular person certain inpstances
might take place. Therefore, this ap-
preciation of the overall situation is
what has got to be taken into account
not the number of cases which have
been launched in finding out whether
we could or could not have waited for
a four days more before issuing this
Ordinance. It is the urgency of the
problem and the situation prevailing
in the country that had to be taken
into consideration in issuing this Ordi-
nance and also the creation of an at-
mosphere in the country in which anti-
social elements will have to be put
down with a firm hand. For the pur-
pose of creating that atmosphere it
was absolutely necessary. Apart from
this, with regard to the provisions
which are contained in the Bill which
has got to be passed here, I would _
only like to say that we are only
rmaking procedural = changes with
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regard to the trial of cases. Summary
trial is nothing new to criminal juris- #
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prudence in our country. As a matter
of fact the Criminal Procedure Code
provides summary trial but it has
been provided for petry cases. Now
we are providing this summary. teial
for the purpose of disposal of cases
in a summary way, as quickly as pos-
sible taking into account the neces=
sity to deal with these offences in a
quick way. It is from that point of
view that this amendment is being
made.

Another aspect which I would like
to place before the House is, I thought
the hon. Member was making a point
that a minimum  punishment was
being provided for in this Bill. There
is no such thing which is being pro-
vided for. Whatever the punish-
ment, it is already provided for in
the Essential Commodities - Aet and
the Criminal Law Amendment Act.
What is prescribed in this Bill is that
after a summary trial punishment up
to a certain extent alone could be
given. If a Magistrate has to pass &
sentence of punishment beyond that
then the summary trial procedure
should not have been followed in that
case. It is only from that point of
view that one year’s punishment is
being indicated here. If in any parti-
cular case g punishment for more
than one year has to be given then
the summary trial cannot be followed.
It is only in that connaction that the
expression ‘not exceeding one year’ is
made use of here.

And with rgard to the appeal pro-
visions, it is also a well known fact
that if a certain minimum sentence
is passed no appeal is provided. This
does not mean that any injustice
would be dare to the accused. Simply
because there is no appeal, it does
not mean that there are no provisions
of law under which a convicted
person can get redress. There are
revision provisions under which any
case can be taken to the High Court
if there is any illegal irregularity or
patent injustice done. In such cases
the High Court has got always the
power to interfere. Therefore taking
into account the situation in the
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country only to deal with the situa-
tion in an effective manner, in a firm
manner and in a quick manner these
provisions are being made and there-
fore as I could see, I do not see any
possible objection could be taken fto
this Bill. To feel because there is
summary trial innocent persons also-
would get convicted, T am afraid, is
an unnecessary fear. Simply because
it is a summary trial proof of guilt is
not being dispensed with; the Evi-
dence Act is not being abrogated.
That an accused is presumed to be
innocent till he is proved guilty is
not being abrogated; that the benefit
of doubt goes to the accused is not
being abrogated. Omly the procedure
is being 'made more brief and to that
extent I am sure our judiciary also
will be careful to see that innocent
persons are not punished simply be-
cause of these summary trials and I
have no doubt that this House will
have full faith in the judiciary. After
all these powers are not being confer-
red upon the executive; if that were
so then hon, Members may complain
that the executive may misuse this
power. Whatever power is being
conferred for the purpose of summary
trials is being conferred on the judi-
ciary in which we all have more or
less confidence. By w=nd large we
have confidence in the judiciary and
therefore unless we think that the
judiciary is likely to misbehave in
using this power, I do not think any
argument can be brought forward
that these powers which are being
conferred under this Bill ure likely
to be misused. These gre not powers
which are being conferred on the exe-
cutive; I want to repeat it. These are
all powers which are being conferred
on the judiciary for the purpose of
disposal of the cases in a particular
manner following the procedures
which have already been laid down.
We are not laying down any new
procedure unknown to criminal juri-
sprudence in our country. Therefore
I move that the Bill may be taken
into consideration. If hon. Members
make any points, I shall try to reply
to them at the time of my reply.

(Amendmeni) Bill, 1964
The question was proposed.

Tue DEPUTY CHAIRMAN: The
Resolution and the Motion, both are
before the House.

Panpr S. S. N. TANKHA  (Uttar
Pradesh): I want to seek a clarifica-
tion on one point. The hon. Minister
told us that by keeping three months
as the maximum punishment under
the Bill . . .

Surr C. SUBRAMANIAM: One year.

Panprr 8. S. N, TANKHA: .
it is not his intention that the court’s
powers should be limited to that
punishment. On the other hand he
says that if the court wishes to give
a higher punishment, then it would
be open to it not to proceed in a sum-
mary trial but treat it as a warrant
case. But what I have not been able
to understand is how the court will
determine this point at the initial
stage when the prosecution starts the
case. It is only from the facts of the
case as may be brought out during
the progress of the trial, that is, at
a later stage only that he can deter-
mine whether he should give three
months mmprisonment or a higher
term. At the initial gtage the prose-
cution too can not ask the court not
to proceed in summary trial but to
treat the case as a warrant case
because the court is not bound to
decide at the initial stage and say
‘I am going to give u higher punish-
ment and therefore this will be a
warrant case’. Therefore I have not
been able to follow how the court
will determine the procedural point
and at what stage it will do it

Tre DEPUTY CHAIRMAN: You
are answering it now or later?

Surr C. SUBRAMANIAM: It the
hon. Member wants I can answer
immediately. Madam, the point for
consideration is this, When a charge
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sheet i3 laid, then the offences commit
ted and whatever the prosecution case
is, all that is put in the charge sheet.
From that the magistrate will have
to come to a conclusion whethe: it is
a serious case in which if all the
facts are proved it is likely that the
accused would merit a higher sentence
or a sentence within one year would
be adequate. Theretore at that time
he has to take a view with regard to
the allegations made by the prosecu-
tion that if all the allegatiors are
proved whether a sentence withi:n one
year would be all right or it should
be more. So it is a matter of judg-
ment which the magistrale or the
judge will have to exercise a: that
time and then proceed with the case.
1 do not think there will be any fur-
ther disclosures during the trial which
wil] aggravate the offience; al the
aggravating circumstances would have
been stated already in the charge
sheet,.

Surr R. S. KHANDEKAR (Madhya
Pradesh): Madam Deputy Chai-man,
this Bill seeks to replace the Ordi-
nance which was promulgated ca the
5th November 1964. I take strong ex-
ception to the promulgation ot the
Ordinance when Parliament was
being convened only a week oc ten
days later. I am therefore entir¢ly in
agreement with my hon. friend, Mr.
Vajpayee, who spoke in favour cf the
Resolution.

[Tee VICE-CHAIRMAN (Surr M. P.
BaARGAVA) in the Chair]

Sir, the situation had not developed all
of a sudden; it was developing for a
long time and warnings were given to
the Government now and then by vari-
ous partieg that the situation was not
going to be very favourable and there-
fore the Government ought to take
some positive steps but the Govern-
ment remained complacent. I the
Government had  forethought they
could have brought a suitable 1legis-
lation in the last session of Parlia-
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ment. The hon. Minister said that it
would have taken some time to pre-
pare the machinery and that was why
tie Ordinance had to be issued, But
these arguments to my mind are not
convincing. When the British used to
rule over this country they often used
to rule with Ordinances and we used
to very vehemently criticise the ordi-
nance-making power of the then Gov-
ernment. Now this Government also
after proclaiming that we are a demo~
cratic people, that we have enshrined
this principle in our Constitution,
have assumed these extraordinary
powers to themselves when there was
only a few days for Parliament to be
convened. This ig really misuse of
power according to my humble opi-
nion, It was not pecessary to promul-
gate such an Ordinance. This step is
most undemocratic and unconstitution-.
al. This also sets a very bad prec-
edent for the Governments to come
afterwards. In fact we had expected
a model behaviour from this Govern-
ment which has ruled this country all
these years but unfortunately we are
seeing that this Government is setting
up bad precedents for the Governments
to follow. I wish now this should be
the last occasion when such Ordinance-
making power is used for the benefit
of the Government. ~

Now, according to the Bill there are
only two sections which require some
amendment in certain Acts. Proposed
section 12A seeks to give powers to
try cases summarily. Now, I am op-
posed to it, I know that there is a
procedure for summary trials in our
Criminal Procedure Code and this is
not a new procedure as the hon. Min-
ister has just pointed out. But
summary trials, according {o me, dep-
rive the accused of a fundamenial
right. I know the Evidence Act and
the other Acts do not deprive the
benefit of these Acts to the accused
and the courts have to follow them
But ag far as I know, summary trials
do mnot record the full evidence of
the witnesses. Only a summary of
the evidence is recorded in the state-
ment. You must have reag in the
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newspapers that in Delli courts evi- | Rs. 2,000,

dence was not recorded and even the
judgments were not recorded ang the
accused persons were sentenced to
various terms of imprisonment. It was
a shocking disclosure to us and also fo
the authorities who inspected the
courts recently. This was reported in
the newspapers. When those convicted
applied for copies, they did not give
even copies for months together. How
can they appeal to higher courts in the
absence of written judgments? So,
summary trial is a very dangerous pre-
cedent,

We have proclaimed that in order to
strengthen democracy we must have
rule of law, 1n this country and rule
of lJaw means that we must be govern-
ed according to the prescribed pro-
cedure of giving full benefit of all the
facilities to the accused. In a summary
trial the accused is deprived of so
many facilties which are given under
ordinary law. That does net mean
that I am supporting the cause of the
profiteer or the blackmarketeer. He
should be punished no doubt. The
complaint is that in spite of wvarious
stringent measures, in spite of sweep-
ing powers with the Government, the
Government is not able to bring to
book the offenders regarding food and
other essential commodities.

The hon, Minister has said that thé
accused has got the opportunity to
approach the High Court, but may
1 submit that when there is no speci-
fic provision even in the law, the
High Court ig reluctant to interfere in
such matters? At the most the accus-
ed can go to a High Court in regard
to revisionary matters, but revision
ts allowed only on legal matters, if
there is an infringement of law. On
facts the High Court will not inter-
fere in any case.

Then, summary trial is provided
for all the offences, The only differ-
ence ig this. If the sentence is less
¢han a month or a fine not exceeding
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then there is no appeal.
But 1f the sentence is more than a
month and a fine exceeding Rs. 2,000,
then appeal is provided. Now, as 1
said, in summary trial no evidence is
recorded. Only a summary is record-
ed. I have doubts whether opportu-
nity to cross-examine the witness
will also be afforded to the accused in
summary trials. Only the gist of the
statement of the witness is given on
a paper and the accusad is convicted
or discharged on that evidence. Now,
when an appeal is provided, if this
meagre statement or meagre evidence
goes to a higher court, the higher
court will not be able to find out the
real crux of the matter because there
will not be a detailed statement of
the accused nor there will be any
cross-examination report fully, nor
there will be any statement of the
accused and all that. So, it would be
very difficult for the higher courts in
summary trials—even when the pro-
vision for appeal is there—to find ou*
the real issue and come to a conclu-
sion whether the accused is innocent
or not. So, I would like the Minister
to.explain whether in regard {o sum-
mary trials directions wil} be issued
to note all the evidence which is fur-
nished in the trial. I quite understand
that in these days there is a long de-
lay in judicial cases. Even in crimi-
nal matters where instructions are
there that the trial should be speedy,
we find that criminal cases are pend-
ing for a long time in various courts.
Justice delayed is justice denied and
such important cases should not be
lingering on in courts for a long time.
I quite understand the necessity of
providing for quicker trials, but I
submit that in haste for quicker trials.
to get speedy justice, we should not
overlook the Fundamental Rights,
the fundamental privileges and the
fundamental points of law. All the
facilities which are given to an ordi-
nary accused in our legal jurispru-
dence should not be denied to the
accused.

Then, in summary trials, as has
been pointeq out, there is a possibility
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of an innocent person being invol\{e'd
in such cases, because there w.ll not
be any elaborate evidence.. The Gov-
ernment has armed itself with such
sweeping powers and the experience
of the Government is not a very
happy one. As has been pointed out
many times, politics play a very im-
portant part even in the administra-
tion of justice as wel]l as in the func-
tioning of the executive. Tn orider to
have some vindictiveness or some per-
sonal grudge, if the executize. fis
armed with such sweeping powars by
such legislation, which gjves_ wide
powers and sweeping powers .0 the
executive, there is a danger of their
being misused. ., Though the Govern-
ment may give assurances on th= floor
of the House, the experience is a
very sad one in this matter. Many a
time very innocent persons are in-
volved, Many a time only on grounds
of, personal jealousies or personal
magtgrs, many innocent persons are
involved. in such cases. So, I would
like that strict care should be taken
so that innocent persons should not
be harassed in the name of speedy
justice, in the name of bringing to
book various profiteers and blaek-
marketeers.

Now, proposed section 84 is almost
similar and, therefore, I would not
say much on that.

Lastly, I would say only this. Al-
though the Government may take such
sweeping powers with them, suca wide
powers with them, they have not been
able to curb inflation in this country.
As has beep pointed out on so many
occasions, the Government are not
without any powers. They nave got
immense powers. The hon. Minister
said that this Ordinance or this Bil!
would be a sort of deterrent. But I
would ask: Have they not enough
legislation with them? Have they not
the Defence of India Rules? Have
they not so many lawg which they
could employ against these dcfaulters?
But for the last so many days we have
not been #ble to find that the prices
have come down »r the inflaetion® -is-
checked or the food articleg are easily

i
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available. So what is the uce of
having such a deterrent? My com-
plaint is that those who indulge ir
such anti-social activities, all those
who are blackmarketenrs or profiteers,
they fuly know the real strengih ot
the Government. They know that
these are only paper tigers, if 7 am
not using a bad exprescion ney
know that the Goverrment c:nnot
do anything because, clthough they
have got such wide powers with them,
they have not been abl®*to do any-
thing. They have not been able to
implicate any such man who s break-
ing the laws every ncw and then. So,
what is the use of adding one more
weapon in the armowury of Govern<
ment thinking that it may cause a
deterrent.tp the blackmarketeers? 1In
fact T would like to ask this. After
the promulgation of this Ordinance
how many cases have been challaned
under this Ordinance so fay in the
whole of India? How many black-
marketeers have been sentenced?
How many profiteers have been Jrag-
ged into the court? If I am nol wrong,
Government are taking a long time.
to produce statistics from all the
States, or if at all they produce. it
will be a very mincr one. Only re-
cently T had asked a question about
the use of the Defente df India Rules

against the profiteers and black-
marketeers and against the persons
who were implicated for npolitical

The Government cculd not
give that answer. I am quite sure
that more political persons were
arrested under the Defence of India
Rules than persons who were arrested
under the Acts relating + black-
marketing of fooq articles. My sub-
mission- is that without resorting to
this Ordinance the 3overnment could
have waited for some more time. If
it was so urgent, they could have
brought such a legislation in the last
session of Parliament and there was
no necessity of adopting this extra-
ordinary, undemocrat.z method.

offences.

I have already submitted about the
precautions to be taken at the {me
of the summary trias. With :hese
observations I conclude.
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Surt AKBAR ALI KHAN (Andhra
Pradesh): Mr. Vice-Cliairman, I
heard with atiention the two learned
speeches from the side opposite of
the hon. Member, Shri Vajpayee, and
the hon. MWember, Shri1 K!andekar.
The point before the [{ousg relates en-
tirely to procedure, and the Bill pro-
poses not only to have summary trial
but in certain cases the Bil] also pro-
poses that the right of appeal will also
not be exercised, As one connected
with the legal profession for some
time my first reaction to this Bil 1s
naturally against it and 1 would very
much like in the normal circumstance
that a person should have ful] oppor-
funity and should have all these faci-
lities which. the Cr:minal Prouccdure
Code prescribes for a full tral I
would very much like that the judg-
ment should have at least an uppeal
g0 that the perscn concerned nay
~have a further opportunily to vindi-
cate himself by explaming his posi-
tion to the appellate ciurt. Nermally
&ir, that is perfectly correct, but when
I see the situation prevalling in my
country, when 1 .ee the scarcity ot
faod, when I see that the food avail-
able is also at a cost or at a price
which is not within the means anu
the power of th: common an
when I see that the distribution
and the avsailability are in a very
very hopeless position, when these are
the conditions and when the country
i3 passing through difficult times, ob-
viously the question comes as to what
should be done,

Sir, I entirely agree that there
should be more production on all
accaunts, and if you look into the his-
tory of thiz enactment, the Essential
Commodities Act, through the years—
46, 1955, 1961 and 1964—you will
see that during the war and after the
wayr also when the demand was more
and the comymodities available were
fess, the Government had to come for-
wand with a Bill so that the commo-
dities available ghould be distributed
properly, and it should not be the case
that only these who can afford, who
can exercise power, should get the
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commodity and the common man
should be deprived of it, That was the
genesis, that was the basis of the
Essential Commodities Act that in
difficult circumstances when there is
a shortage of commodity, it should be
properly distributed, it should be
equitably distributed and fair play
should be given to all people con-
cerned. Now I see that if one goes to
the market and is prepared to give
any price, he can get any amount of’
wheat, any amount of rice, and in the
ordinary course of things to the ordi-
nary people, to the common man, it
is not available. Naturally, although
according to our ancient culture we
are used to tolerating things to a
great extent, still the present situation
has made peoplc to demand that those:
who blackmarket, those who indulge
in profiteering, should be flogged. The
demand was that they should be hung,
the demand wags that they should be
shot., That was the tempo of the
country that had been created. That
being the tempo and those being the
difficulties that our common men were
feeling, I should say that our Food
Minister as well as our Prime Minis-
ter with folded hands and bended
knees made an appeal to all concerned.
They appealed to the traders and to-
all concerned to see that things were
available to the common man, But al?
these appeals, all these requests,
tailed, ‘Our condition, our culture, our
temperament, does not permit even
at this stage that we should prescribe
flogging or hanging or shooting at
a public place. The utmost that they
can do is to curtail the procedure so
that the matter may be dealt with
expeditiously. It is the only object of
thig Bill, and the thing should not pro-
long in such a way that the people
may feel well, we can carry on with
this matter and see that the case goes
on for a couple of years. When T saw
the Resolution of the hon, Shri Vaj-
payee, I thought thdt I must be pre-
pared, ang my party should be pre-
pared, for a scathing condemnation of
the Bill and the circumstances there-
for. But I was happily surprised
when I heard that Vajpayeeji, it I may
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say so, gave his fullest support to the
Bil} that is before the House. Of
course, he expressed his misgivings;
sitting on the opposite side, he hes to
say something. He mixed politics He
said that polidcal advantage might be
taken although he knows very well

that in these matters we are vsery
careful . . .

Surt A. B. VAJPAYEE: No, no, Not
at all.

Surr AKBAR ALI KHAN: Although
he has supported the Bill, he is not
sure how far the Government will
go. In ihis, you and I share the an-
xiety of the public,

Tue VICE-CHAIRMAN (Sert M. P.
Buarcava): Mr. Akbar Ali Khan, he
said, even if my Resolution is accept-
ed, nothing vill be lost because the
Bill can be proceeded with, He has
not gupported the Bill.

Surr AKBAR ALI KHAN: What 1
am saying is that the Resolution con-
demning the Ordinance obviously
condemns the Bill also, and as he has
said

Sarr A, B, VAJPAYEE: Not neces-
sarily.

Tue VICE-CHAIRMAN (Sart M. P.
BrarcAva): He does not suppolt in
that way.

Surr AKBAR ALI KHAN: If he
supports it, it is still more welcome,
On the question of the Ordinance, it
he limits himself as to why the Ordi-
nance was brought in or was promul-
gated, the Minister has answered him
there also. I would appeal to him. I
mean, this ig not a matter where not
a single day should be wasted,

Smrr A. B. VAJPAYEE: You wast-
ed so many days. Why was this Bill
not brought forward during the last
gession of Parliament? Why was this
Ordinance promulgated on the 5th
November?

Surr AKBAR ALI KHAN: Even if
1 concede that to my hon, friend, will
he also appreciate . .
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Surt A. B VAJPAYEE: Thank you.

Surt AKBAR ALI KHAN: When I
felt it necessary, should I wait further
more? It is possible that it might not
have struck us, we might not have
thought it to be necessary when we
were in the session, . ,

Surt A, B. VAJPAYEE: You could
have waited for 11 days

Sumt AKBAR ALI KHAN: I say, in
this matter of food, the urgency of
even a single gqay counts very much.
I am sure that my hon, frienq will
not say that the public has suffered
because it was an Ordinance. I mean,
it was for public good, it was in the
interests of the public, and the Bill
has been brought forward as soon as
the session has started,

Sarr A, B, VAJPAYEE: In how
many cases have there been summary
trials? The hon. Minister could not

given even figures. He does not have
them.

Sar1 AKBAR ALI KHAN: My hon.
friend will appreciate that the very
fact that the Ordinance wag brought
in must have controlled the people
from committing these things. It is
alwayg the case. When a law is
brought in, that itself acts as a deter-
rent (Interruptions) and 1 am sure
that my hon, friends will appreciate
that the necessity and the urgency
and the delicacy of the situation was
guch that if the Government had
made even a day’s delay you would
have taken the Government to task.

Sari CHANDRA SHEKHAR (Uttar
Pradesh): Is he right in making the
claim that it has proved to be a deter-
rent? Is he right in making thig claim
in the House?

’

Surr AKBAR ALI KHAN: I am
speaking out my views on that, and 1

think the Minister might have many
reasons.
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Sarr CHANDRA SHEKHAR: Can
you claim that this Ordinance has
proved to be a deterrent from :4he
5th November to the 16th November?
As a responsible leader of the Conx
gress Party for whom we have every
regard, can you claim that this Ordi-
nance has proved to be a deterrent
from the 5th November to the 16th
November?

Surr A. B. VAJPAYEE: And that
there hag been no blackmarketeering
and hoarding?

Tue VICE-CHAIRMAN (Surr M. P.
BuarGAvVA): You cannot ask him that
question directly.

Sart AKBAR AL] KHAN: I gm in
possession of the Chair,

Tue VICE-CHAIRMAN: House.

Surr AKBAR ALI KHAN: I was
addressing the Chair and the Chalr
was addressing the hon. Member. I
do feel the urgency and importance
of the matter. When once you come
to the conclusion that things are pro-
ceeding slowly, that summary trial
should be there and that this matter
should not be delayed, and if you
approve the substance of the Bill,
then I think the objection regarding
the Ordinance abt least loses the force
of it. Technically you are right be-
cause we have the background—I do
not say you, we have the background
—that the Britishers useq to pass
Ordinances, and naturally, ous#: re-
action was very strong, but they were
for a definite purpose, These Ordin-
ances are for the benefit of the pub-
lic, for the good of the country, for
improving the condition, the gituation,
that has become already difficult. So,
I would appeal to my friends: You
appreciate the motive and the objec-
tive with which this Ordinance was
promulgated and the Bill has been
presented before the House. So, hav-
ing that in mind, I think the steps
that we have taken in view of “the
difficulties that we are facing in the
matter of foodgrains are very, very

(Amendment), Bill, 1964

modest, We could have taken even
stricter measures, But as I told you,
Sir, suppose somebody is hanged to-
day, I am sure, not only friends from
this side but friends from the- other
side "also, will resent it because we
do not want such strict measures and
such strict punishments that are given
in dictatorial or totalitarian count-
ries. So, as I mentioned, I was very
happy with the substance of his
speech, though he was not supporting
the measure that is before the House.

Now, coming t6 my hon. friend,
Shri Khandekar, he went on in the
same way as a legal mind normally
goes—well, this procedure, well, this
summary; well this appeal~ I
concede  that, Well, I  mean,
the first reaction on me was absolu-
tely against it. But when I see 1he
condition of the country, ¥ think that
those things should not deter us from
supporting the Bill, But we should
make the country fesl that in the
matter of food, in the matter of
hoarding, in the matter of black-
marketeering, .in the matter of nro-
fiteering, this Parliament will not
tolerate anything and, if necessary,
will pasé severe measures so that ihe
situation-in thé country is fully vnder
control. (Interruptions). And you will
also appreciate—probably you 1nust
have noticed it—that we have applied
the same thing or the Government
officers who commit offences in the
same way. For that also we have pro-
vided for summary trial. I mean, 've
feel those difficulties. After all, whe-
ther they are officials or traders or
cultivators, they are the kith and kin
of you and me, They are part and
parcel of my blood, of my life, of my
country, and in that situation what-
ever 1-do I do with great pain, when
there is no alternative. So I do hope
that this amendment will make it ab-
undantly clear to all concerned ihat
Parliament is very serious about the
food' situation today. Sir, I am glad
that this Session will be remembered.
We had the Anti-Corruption Bill
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wherein we have made it abso ulely
definite and clear to the people iho”
no corruption at any stage, inclading
the Ministers, can be tolerated. We
have made it ¢lear that so far as th.
Essential Commodities (Amendraent)
Act is concerned, we would modify
the procedure and see that the mat-
ter is deal{ with strictly. Very soon
we will be having another measure
regarding adulteration of foodstuffs
‘So gll these things put together sru
with the help and co-operation of all
of you, specially our friend. on thc
Opposition side, I am sure this ‘difil
cult task we will be able to grapple
with ‘and gee that the food situation is
brought under control and reallrr the
present difficulties that are experi-
enced by our people will be very soun
obviated. With these observations, Sir
I support the measure,

3855

Serr S. S. MARISWAMY (Madras):
Sir, after the eloguent speech of Mr.
Vajpayee—even though 1 coulc not
understand verbatim what he satd fr
he spoke in such a fluent Hindi. . .

TaE VICE-CHAIRMAN: (SHBI VI P.
Brarcava): You could have used the
instrument. .

Surr S. S. MARISWAMY: What 1
could understand from the apparatus
that you have provided for t-ans-
lation, T did understand a gist of his
speech. And after the speech of Mr.
Akbar Ali Khan, I rise to speak dis-
agreeing completely with what Mr.
Akbar Ali Khan said so far.

Sir, the Bill reminds me of a simi-
lar measure that was introduced in
Soviet Russia immediately after the
downfall of the Czar regime by
Lenin in which he brought a new
phrase, “summary trial’ for the first
time in the political history. And we
know what happened after the intro-
duction of that Bill. Even though he
was following a policy which he
termed it as “New Economic Policy”
which gave some room for free trade,
eventually his assurance got whittled
down and the free trade was tctally
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abolished. Then a totalitirian regime
came into being in Soviet Russia. In
the same manner our Government
has brought this Bill with the provi-

sion of summary trial, and I am
squite sure that this Congress Gov-
ernment by bringing this Bill has

proved agdin and again that it is on
the threshold of a Communist regime
in India. The Bill when passed into
an Act and put into operation will
be an instrument for political wvicti-
mization. This bill will be used as a
political weapon by the ruling party
indiscriminately specially after the
elections. Sir, T come from a State
where this sort of Central power
taken with the obvious innocent
intentions has been used to viciimise
the opponents. In the same manner
this Bill will also one day be used as
a political weapon against the
enemies of the ruling party. ,

Sir, I heard, with a feeling of little
amusement from the hon. Food
Minister, Mr. Subramaniam, the uni-
que definition that he gave about the
ordinance. He said the ordinance
was brought with a view to preparing
the necessary machinery for the
incoming Bill. He also said that this
measure was brought for producing
deterrent effect. The speakers before
me questioned the Minister as to how
it would act as a deterrent because
from the statistics that I have col-
lected. I understand that after the
passing of the Ordinance there were
three instances wherein six small
traders holding four quintals of this
or that grain have been so far hauled
up in Madhya Pradesh. The Ordi-
nace is in operation for the last
three weeks and they have so far
hauled up only six small dealers in
Madhya Pradesh. Beyond this there
have been no prosecutions under this
ordinance and it appears to me that
they have upturned the Himalayas to
catch a mouse. When the Britishers
were here they brought forward a
number of ordinances, but later on
when they came before the Parlia-
ment for legalising them, they never
said that the ordinAnces were brought
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with a view to preparing the mach-
inery. An ordinance is brought in
emergency, to avert a crisis and chaos
but not in this flambuoyant manner.
The hon. Minister suggested that this
Bil} will be sirengthening the hands
of the judiciary. Sir, I do not say
that our judiciary is bad., Qur Judges
do not lag behind anyone. But we
cannot say that all the members of
the judiciary are above board. We
know instances of bad people getting
into the judiciary and behaving
wrongly. There are instances where
the Judges have given false age with
a view to continuing in office. The
hon. Minister knows this because
both he and I come from the same
State.

Surr T. V. ANANDAN (Madras):
Is the hon. Member aware that in his
own State the food situation has
eased and there are no more long
queues standing for hours together?

Serr S. S, MARISWAMY: May 1
remined the hon., Member that this is
not because of this wonderful ordi-

nance? The queues stopped there
long before this ordinance was
brought in.

Surt T. V. ANANDAN: There is
no opportunity now for the Opposi-
tion parties to create propaganda
among the public.

SHrRr S. S. MARISWAMY: Sir, I
do not answer. The judiciary is not
totally above board but, as 1 just
said, there are some bad eggs. But
the fact remains that the judiciary
what we had during the British days
is no more. There are certain peo-
ple—I do not say all—who have
fallen from the esteem.

THE VICE.-CHAIRMAN: (SHri M. P.
BHARGAva): Mr. Mariswamy, you
cannot generally criticise the judi-
ciary like that.

SHRr S, S. MARISWAMY: But there
are certain cases. The hon. Minister
said that the Central Government is

SABHA ] Essential Commodities
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strengthening the hands of the judi-
ciary and also he said Sir, summary
trial is not a new thing. We know
that some petty cases have been
tried and we also know how they
have been tried. The people who are
caught up are taken to the Magis-
trate. The lawyers who appear for
them tell them that if they admit
their guilt levelled against them, they
would be fined lesser. Sometimes
innocent people are also made to
stand in the dock and say. “I admit”.
And they are fined Rs, 5. But if he
refused to admit or tried to deny the
charge he was fined Rs. 5¢ That is
the fashion of the summary trial that
goes on. I do not know whether the
hon, Minister wants to apply the
same sort of summary trials for mer-
chants also.
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Surr P. N. SAPRU (Uttar Pra-
desh): In England in almost 50 per
cent. of the cases the accused plead
guilty. They do not come forward
with false defence. And if this sort
of thing is being done here this is
simply a credit to the administration.

SHRr S. S. MARISWAMY: Fifty
per cent. But what about the rest
of the cases? Shri Vajpayee said that
we have the D.LR. and also we have
the Essential Commodities Act of
1955. With all that we are unable to
put an end to the rise in prices, I
wonder whether this Bill is going to
solve the problem. The root cause
for the rise in prices or of scarcity ot
foodgrains is that system of our
planning. We have inflation on the
one hand and we have disincentives
on the other as far as agriculiural
production is concerned and you
expect plenty of grains to be avail-
able without making any efforts to-
wards that end. I am quite sure that
this Bill, it it is passed, will make
this day the blackest day in the his-
tory of our Indian Parliament

Dr. SurtmaTt PHULRENU GUHA
(West Bengal): Sir, 1 welcome the
Essential Commodities (Amendment)
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Bill 1964. I wish the Govermment
brought this Bill long ago. We find
that it is very difficult for the com-
mon people these days to get food-
stuffs. People have to stand for
hours in queues to get the foodstuffs.
If it is only a question of standing
in a queue people may not mind so
much but even after standing there
for hours it often happens that people
do not get the foodstuffs. Even when
food is available, it is often beyond
the means of the common people.
Even when foodstuffs and medizines
are available, they are again often
adulterated. A section of traders
have behaved most miserably. In
fact some businessmen have orga-
nised blackmarketing in foodstuffs
and some of these people are coing
better, far better than those whc are
doing honest business. Some of
the traders are anti-social. In fact
these anti-social traders have 1made
the life of the common man most
miserable to-day. The Government
iried the method of appeasement with
these traders, anti-social perscnnel
and exploiters. It I can blame the
‘Government, it is for the way that
they have so far followed. They nave
followed a policy of appeasement with
thess anti-social trading commtnity
far too long. They appealed to the
exploiters again and again to behave
properly and the exploiters and .unti-
aocial elements never behaved pro-
perly. But this Bill indicates that
the Government are discarding the
policy of a peasement any more. I
welcome this Bill but I again say that
a Bill of this type should have "een
brought long ago instead of giving so
much chance to the anti-social
traders to hoard foodstuffs and make
the life of the common people so mis-
erable,

I would like to point out that the
‘punishment of one month and
Rs. 2,000 as fine will not mean much
to these traders. Personally I would
have welcomed this Amendment more
it it had provided a more severe
punishment—at least punishment for
a year or Rs. 20,000 as fine which
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may mean something to them but
one month or Rs. 2000 means nothing
to them. It must be certainly admit-
ted that nothing can be done by mere
legislation. To implement the law,
improvement must be there in the
mechanism of administration. There
should be a complete overhaul of the
mechanism of administration to
implement this Bill.

With these words I welcome this
Bill and I hope it will be implement-
ed properly to eradicate the miseries
of the common man.

SHrRr T. CHENGALVAROYAN
(Madras): Sir, I should have con~
tended myself with casting a vote in
support of this Bill but the very
vehement speech of my hon. friend,
Mr. Vajpayee, rather stirred me to
my epths to intervene in this debate
in support of this Bill. Mr. Vajpayvee
was pleased to state certain factors
that have to be taken into account
while considering the necessity and the
timely necessity of this Bill. Doubts
were expressed, despair was stated,
danger was visualised when this
Bill is to be passed. One Member
was pleaseq to state that it would be
the blackest day of our Parliament
1c have passed: this Bill but may I,
with your leave, try to analyse the
six points of opposition that Shri
Vajpayee was pleased to make? First
he stated: ‘Why should there be a re-
sort o an Ordinance on the day of
November 5th?’ There was no parti-
cular charm and no particular signi-
ficance, much less a sinister signifi-
cance in the selection of the day of
November 5. May I respectfully re-
mind that Ordinances are passed
under two set-ups—under a totalita-
rian regime or under foreign bureau-
cracy. An Ordinance is always passed
as a measure of antagonistic legisla-
tion but in a democratic set-up, with
a free Constitution—and the Constitu-
tion recognises the promulgation of
Ordinances—such agn Ordinance is an-
ticipatory legislation of Porliament
This Ordinance, if I may say with
great respect, belongs to a certain
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category of anticipalory legisiation
by Parliament on the lines of the
Ordinance, The second point that was
made out was; ‘Why resort to this
Ordinance and  these  far-reaching
measures of a very stringent kind
when we have the DIR. and the
Act?” May I most respectfully re-
mind Members of that way of think-
ing that when action wag taken,
sometimes very rarely taken, under
the provisions of the DIR. our in-
dignation was the highest, that the
D.I.R. was not meant to cover and to
deal with such cases. With what face
and with what grace we can
say: “Why not resort to the DIR.?”
The D.ILR. is meant for one and only
purpose—whether it affects the de-
fence of our country. May 1 also
say in this connection that there
were one or two cases where the
highest courts of our country
have interpreted - that they should
not be invoked for dealing with cen
tain ordinary offences or  affairs.
Therefore if I can read the necessity
of the resort to such provisions in
this Bill, it is by deference to the
decisions of certain High Courts that
it would be an abuse of power to re-
sort to these D.LR. provisions in meet-
ing certain ordinary cases however
emergent and however urgent it may
be. There was the other point: “Why
this summary trial that is provided in
this Act?’ One thing is certain. Sum-
mary trial as such, if it is to be con-
demned, it hag to be repealed in the
provisions of our Criminal Procedure
Code. It there could be summary
trials for certain offences and if it
could be considered to be a civilised
Criminal jurisprudence to deal with
such petty offences by means of sum-
mary trials, I fail to understand and
much less appreciate the argument
that summary trials should not be
provided for in these cases. In very
advanced criminal jurisprudence, for
two sets of cases summary trials are
provided—for petty and mean cases
summary trials are provided and
equally for very grave anti-social
offences summary trials are provid-
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ed. Now the ordinary Criminal Pro-
cedure Code deals with cases of a
petty nature which could be dealt
with by summary trials, but the time
has come and I think the hour has
also struck when such offences retat-
ing to the food of the society, when
suth’ offences relating to the life of
the people itself, such offences have
to be dealt with not with the luxury,
not with the leizure of the ordinary
trials of our courts, but in a sum-
mary fashion.

I therefore most respecifully com-
mand this provision for summary
trialg so far as offences relating to
food are concerned. There js another
argument, Mr. Vice-Chairman, It is
said, if there i a summary trial
why should there not be a provision
for an appeal? The hon. Minister for
Food' hag very clearly and categori-
cally explained it, and 1 do not think
I can add anything to that. He said
that it is not wholly a case of not
providing for an appeal, that there
ig provision for an appeal but 'that
provision is limited, and it is limited
when the punishment is more than
what is prescribed. Therefore, Mr.
Vice-Chairman, to say that there 1§
no appeal provided for at all is not
a proper reading of the Bill. But
there is one question, Mr, Vice-Chair-
man, which Mr. Vajpayee was plcas-
ed to put forward as an argument.
When an innocent man, a mman who
should not have been dealt with
under the provisions of this Act, is
brought to book, what remedy is
there? he asked. May I as a lawyer
tell him that there are ever so many
remedies provided under the law, for
example article 226 of the Constitu-
tion? There are ever so many writs
that could run very high and quick
with regard to redress of such abuse
of the provisions of the Act. There-
fore, Mr, Vice-Chairman, to say that
all the remedies now open to {he in-
nocent man are taken away by this
provision of the Bill is rather too
much in my respectful submission.

There was another argument, Mr.
Vice-Chairman, that power is given
in this case and that power is likely
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to be abused. May I respectfully
draw a distinction that under this
Act power is not conferred on the
executive, power is not at all given
to court? It is a question and a zase
of conferment of jurisdiction but not
of power, May I just in a minute,
Mr. Vice-Chairman, explain a ‘very
important legal difference between
conferment of power and conterment
of jurisdiction? In the case of coin-
ferment of power there is always the,
likelihood of an excess or an asu e
or a misuse of that power, But in
the case of conferment of jurisdiction
it i3 all a case of acting within the
limits, within the ambit of that juris-
diction. One point was made that
the executive may use this against
certain persons for politicat considera-
tions. For that, Mr. Vice-Chaiwrman,
Y see a very salutary provisioy in
this Bill, in clause 2, and there is
this statement which is very signifi-
cant,

“If *the contravention of any
order " in relation to such essential
commodity should be tried sum-
marily, the Central Governrient
may, by notification in the Official
Gazette, specify such order to be a
special order for purposes of sum-
mary trial under this section, and
every such notification shall be
laid, as soon ag may be after it is
issued, before both Houses of
Parliament.”

I see in this provision, Mr. Vice-Chair-
man, a provision for parliamentary
scrutiny and control and correc ion.
In other words, if there is an abhuse
on the part of the Government in
reference to such notification, pa-lia-
mentary scrutiny and control is jpro-
vided for in this Bill, and I am sure,
to those who are anxious to prctect
the liberty of the citizen and equally
the welfare of the society and equally
the good conduct of the executive, I
think this provision will be more
than sufficlent and considerably salu-
tary.

One word, Mr. Vice-Chairman, and
I have done. There has been some
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criticism that this Bill provides for
a certain amount of retrospective
effect or retroactivity with reference
tg certain provisions, But may I sub-
mit, Mr. Vice-Chairman, that what is
provided in clause 4 is not giving
retrospective effect to the Ordinance
but a question of validation of acts
and deeds and things which have
been done during and by the terms
of this Ordinance. It is far from say-
ing, My. Vice-Chairman, that thig will
be a ratroactive measurg, It is a
validating provision and is usual in
all such cases. When actions had been
bona fide taken, when action was
taken in the interests of society and
for good Government, such action
should not be called into question
subsequently as mnot being taken
under power. It is a well known
provision, to be found in all such
modern enactments, to include a vali-
datihg clause, and this validating
clause merely states, very innocently
—if T may say so—

“Notwithstanding such repeal,
anything done, or any action taken
under section 12A of the Essential
Commodities Act, 1955, or section
8A of the Criminal Law Amend-
ment Act, 1952, as inserted by the
said Ordinance, shall be deemed to
have been done or taken under
those sections was inserted by this
Act.”

Therefore, Mr. Vice-Chairman, all the
doubts that were raised, the despair
that was expressed and the dangers
that were visualised were. if I may
say so, only in their anxiety to see
that such far-reaching measures are
not given greater scope and unneces-
sary application. "May I assure my
hon. friend, Mr. Vajpayee, that the
tradition and the training that we
have had will certainly lend them-
selves to such a guarantee that if ever
this Act as amended is to be invoked,
it will be invoked against those per-
sons to catch whom the present arm
of law is not sufficient? My friend,
Mr. Mariswamy, was rather in a light
vein when he said that after this
Ordinance came into force only three
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persons were booked. That itself
shows how deterrent this Ordinance
has been. But for this Ordinance,
Mr. Vice-Chairman, three  hundred,
even three thousand persons would
have gone on with their unsocial
activities without any fear of punish-

ment.  Therefore, Mr, Vice-Chair-
man, this Ordinance was passed
timely, and this Bill has come very

hourly so that, with the sequence of
this Bill, we hope and trust that there
will be no occasion to use this Bill.
May I take this opportunity and the
floor of this House to appeal to, all
those concerned not to give any occa-
sion for resorting to this Bil? This
is the hope with which 1 support this
Bill most wholeheartedly.

st w57 we7: wgrRT, ¥ grow
# &1 73 g%z FT AT F1gaT g Fr A 9
aF wIAt £ qrq § Nt B qERarar
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qTFIT 7 13 99T &, 999 938 gr
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AW T 59T FW F——IFIT TZ I
F Ffow &t fF a¥ gz AR
TEIT 7E A7 AT L g7 FT TG
7ggd g% | wgew, fredr A ww
qifqardz § g7 @vr faw 33 9, &9
TG FATAT 9T W TT §g4 FT AV
wiaw & 5 Q@ wai gF ag off, &
g a8 &Y fF I 937 F IAOET
F ATH W B & FRT 7YY 9T §
TN FTH TG F qY AW FT AT
T @, TN AT FT UF fEear g
Fg F & F1 #1 7T, gafag i
grAT fad g% AR gEd ey 1 oft
fif ITUET ¥ Ty & Fure A Fysera
FY AT I FT FAEF F § QT )
3Iq @ug qriagrie faq wWr A, 99
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FELT T4 9T TEATT FH F fag
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AR @ra qAT ST AT qAEIEE
St ¥ T SY9rE FY F18 faArr Anga

“qT gAY FET FdE
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FET FAg FAT

“In the battlefield the brave is
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FITAT BT AN AET F qeT I FHAT
M wfgs Afgwe [T 3 A
#1 dIaF £ fF ghwa qor afcdfeafy §
HI9 FI TGAT AT ATLAT &, T I FY
T AT § 9gHT A1 Wt § R qw
FT I AHT I8 GHHA o F 7T
FEEAl § IO AL g HAT, 969 &
faadi @ £5 Ad @1 aFar W Sy
FAT a9 8, SA+ 9T IO A G
FHEAT | WITAT THFIT AAT GIT AL
AE g, § 9K F@ET ARAr 4v
¥ TIFATHT 99 TEATRT ALY gHTAT |
¥ g3 WA T F A9 AT AT TZTGL
W ST & FFqew &1 ogar 9v, foewn
IEN w7 a1 5 1w faew wfaer
v arfeq ok wfaswr sfgsfan i
% fog M € AR TEF A W WR
BT AE gudr At gaw fad gy Iy
arfsd giv | AfFT L 7AFET F A
FT QE AT I8 Fg0 [F Swm@E §
§O THT g2 3, TEIRATAT 7 47 g¥
ARG A FHIgE R 7 A iy
FT @ganT st § 7 Sy aF st
F qAT ¢, FAR TF AT a3
T wdY T W QUAT TN 9%
TET @A AT AR 39 9 Mm%
OET @ a1 g7 3@ 19 #7 favey
g sy, e fme e s
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AT, ¥ 719 S 39 g F1 99-
AT AT § 6 AT e
I R T gH 7 qE 9 F gFW
F AT, ¢,0 0 oFT G T 1o dg
S g ST W FSAl A WS a3 47
T L HHIHT TAW( AT 1§
wrar e e sFeuEe ar a9
F FUL W AHEAT FAT 4T qEr AfEA
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EURECEECIREEICIEE S b ER
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FT HERT, WY 7 G § JA I
afseds & 7 qEAF & aFaT g,
fagre @ #@ #1% A ATeTE A8 @,
T HIRW F A TG JEar 1Sy oAy
gz (AfAEd & @i Ea & 39w
T Hw W WA AEA TE | afEw ady
T T TR fqarQ, uF arEafas
FAFAI, TF UHo UAo To FH HIWET
¥ o fafezy #723 § 3w aw
fear——amfs Az faardr 3| #e
waifFgus argeEaEqay . . .

Surr P. N, SAPRU: I rise on a point
of order. T think we should not dis-
cuss these individua] cases and we
should not bring in men whe are not
in the House to defend themselves.
It 1s a matter of vital importance that
hon. Members should refrain from
commenting upon the conduct of per-
sons who are not before the House.

st o @ ;& gEwar g &
7g safRma 9 78 &, A ay S
¥ four safra & g%ar g 1 AR
s qifafera odf, ToAfas ol
F7 37 wire fegrg aw gfea wod
¥ fimgae 2T 8, SH% " ST
FY ST &, AT gAR Y g saAr &
grawfa® 997 § oA aEwfas 3w
e & AW & %, guw g™
guedt feam & for | we |y St
F far uF aEaaF T g a9 §,
fE {99 a@ ¥ v 7 yw=r
FCAT § JIAT AT ARAT &, I ARG
¥ oF ©WT F ANEH AT GIEAT FIAT
T IF AMUETS ®T g7 A I, 9
T FT IGAT F AT FHE HHAAT
g
Surr P. N. SAPRU: You have not
given your ruling, Sir,

Tue VICE-CHAIRMAN (Sart M.
P BuarcavA): There 1s no point of
order, Mr. Sapru 1 am afraid. You
go on.
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s\ 9w FeT g T 9, WA,
¥ ag Fgar =ear § & wfgwwe 3q
gy w1 Rt w7 & far w9
FIH GCHIT 41 A4T IIAT | FET
AT ITSIAT ST ¥ FT OF FA AT
ot g% TAT AE TEwEr TET S 39
FEAA & TG AT § | FAT THET
AaAq 98 & 5 4 FamET F a1 g
THE o fF 39 3w W FERIET I
T 7 T I oWARY ¥ a1 g
Fa o fF Y samard A, IFW THE
¥ Y SN F qF AT fawr ?
BET a1 7ET gAT, ¥ AT F d1R AG
qET AT | 3ATAE qE AT I
gHAd #1 S wenadr 3, foaw gre T
fa= ager AAYT @ /Y S ¥ HermAwW
qry frar, ag = &1 w A F At o
JUTT T8 § AT S AT Y ATTA HY
Ff 78 g o vy fzawe Ay §
AT F AT T TG AT § AT AAAA
T HAl ST FI I A1 FT @I T@AT
arfgd fF 3 1 fagm g9 8, S T
TATY §, ST AR FA ATAT AT F4T
27 oz 7g wam & 9w & wez Arady
FET arfen fredy T g1 S 2 1 ey
TF ATAAIT 93T J gl #07< foFeft srast
FI ATIAAT JIT IX 39 TFE & AT
qEET FATAT §,—aT FITarT FF 87T %%
F dawg fremagar gy a9 T8
SraaT, & g 78 § | few afam
FY gTXT 3§ ATYT TF ATHAT § AR
&1 AT gFdT, FifE F1E A0 3= AAT-
an F1E 9 g FRE, A % {F xR A7
FENAAT T AT A7 JF Atfaw Afy-
FTT FT IeATT 7 g, 4T IRE F TG
F1E g AT 7@ FT

TF AT 1 9 AR T Fgr A
T g5 S F Y FgT——FF T F wfimww
fer s <@ ¥, a qEWEq R A 972
¥ | gu aa™™ F1 e fwg fFadr 7K

[ 15 DEC. 1964 ] Essential Commodities 3872

(Amendment® Bill, 1964

aTAA T aae ¥ 3fr foat f sfrsd
F frg v & @i #7 faar semT
T @ 77 A8 IR T gears g &
qFIH FV, 77 TG JLwY F oy v
YT HIFT AL &7, AT X TFHE FLH
FT——TF FTTHT THET AT, TFH AT
TFRAFTT AT AT AT ARAL FT @G 38,
THTIYT AT AT G A AT FAT |
safefoady & graq qOrawder g &
SR & WY T T4 a6 & ETe g A g
& | {ad arged § qwTs T v 7 Wi
AEY AT § AT TAHT A WY THT 2
g1 57 79g ¥ ¥ 75 wgm fr Amz
T HT A AfTFT AT &, 39%71 39 3
& graw fEar smar & 1 Ffer TEd
Y AT G AT AT fagerrs 3T 7%
g & I 37 afuwrd 31 3 & IR gFAa
FO TG FAAT | TAX TF ATHFHAT 8
FRA AT 9T @I 7Y SfF IS Fo
ST FEEAE F AT TET @, IH TG FEA
1 e 5 g7 & fawd do § e o
a1 5 & FqUF T g W FE M
faar g =fFT L Taea Y 0F geaRew
a1 FT Tean s, fowsy e w9y &
AR Gw fFar AT w9 39 o@IT R
TE T MW@ & Fewzmama &
IR QI F ATAA ¥ q&7 & 87 Fa9
I3 N TR § | AT ST ARG AT Sy
% FT 5 37 77 A7 AraAT AW H JHY
TIfed 77 awg WETEIT & WiRT #,
SELATSI FT TFA F qag 7 77 =T
e Ft fadrtae Fak §ogwa g1 Afw
q TR qAT S I TG ¥ a8 FEAT
STET 5 W F FEL LW qE HTATIAT
FT T =iy for wag F s ot fa=me
g 2, s faorr 1 &, v F1E wan
T g | wwET 3 frami & Fatfeg
@7 {F fog gemw vzdy ) faeg ofR
8% ¥ fFy m ol @1 w1 fa q@l
fFat Srar F, Y THET AT
gargfs A ww @« fAom
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Eildtia|
FAN Y, WA, wAd, & WT q
frvrar Gar AMEY ST OF & Adn
grat & fx fog 1 &7 O & e g9
FIA TAT &, T8 Tefad H yqfa gw
weF § AR a1

I TF JeATRW F1 AW 5y 9 9%
ST gy F3Tfaiy 3, ag A% & fF gaw
a2 gfaae #1 S F@ & a1g, fawraa
F 1T AT GHAT THHT SEAUTA TG
F ¢, A fw aw @ fF gq qoF
F 51 qifeq staat 8, ST=r Tgd F fow,
IMF wF & fAg &8 N9 98w
Ereuill

# o A= a1 @ra wer Sy fraaw
FT 3T ATEATE o Fam w79 7% e &
fF ag SETXaTSr @7 GAEIT, T g
FY GITAT AT FATEG FT FAEAT
Fa 39 faa ¥ g1 £ AW B TB
TE HY AT ZHL AT (AT FF 7 &
STty P St R et W S are-
¥t T 7 OF 1€ 7 57 o Fpar ani & o
TE FEAT I(EATE (F TeT TF GUF FT
qAMAT §, WFE YgT Afq F@ @
FATHr &, WS hEwT At gy Fr 27
T8 T AW & sqfafea A7 o1 A0 FF,
BYE WIZ FTAL FIAAT FT FATH 7T FAA1
TET qEEAT F1 T FAT IAT § 7
AT GLHTT T GUEAT & & FAT
wRdT &, Y UF T IA F9g F qWA
TTHT FF, T AT F A ATHL F AT
FTHT T qE TAT FET 00T {4 a9
¥ TS I AT GTHTA a9 QU3 |
F forg gwa a9 798 771 fr gr da
FY gar %, fruae #Y ger T R-dR
ufmafaq e # fifq awp @0
T E | I ORI FFTT AATST AT T
T H AEN WA AR E IAF A H 1D
TET FEAT | W AT A 2843 JLAUN
qF FT UF AAfa | G ¥ Afqw | 9
oy A FTEHT 7 I qWT §RTR

(Amendment) Bill, 1964

qTe ST ETF 4T, I9 G0y g/ 919 97
TATS FT ASTL 9T, I qAY gAY 419 ST
faauft a5t o, Swr gaa @@= F< faar
W AR IV A AW *Y TefAga qar
gr g & s sme fadaot #Y ger fear
ST, &Y ¥ W GHETEAT AT FTAAT AT
FIE XA AL 7R | Sw, K o
AT AU W LAUY T T AT aqAAT
IRATE @ &9 OF FiFT CaT AT
W B AETE gE | ofE wEe
TEEFH & qE9E W GOF H1 A7 A
FIOT AGT FET | ¥ AgT 9@y ! z@fag
7Er a2t o v Ty wifos frao a7,
I G qIAA FZ I a7 HIT AT 27
IR qTE FT weafaras w3 ¥ & fagao
& faeaer ga1 fear s | i =i fadaor
9 A% & 2T T, @t @l wa ot
qET &1 AT AL | A QAUN F AT H,
AT T LRYE W HFH U0 qwE ¥ WER
T}, B q@Eg ¥ w% WIE, R
fafr=a fafq 7€t qoar axar g , Foaa
TGAT AE 1AL 97 | gAY § =T gAY
gUF & qAI AT A, d AT IqH
a® 3@ g A S g
A I W N Y @A A
A fr guF F AT Fg@IWH
wqa qeer A aarg v off | afw
A @ F 919 FgAT 9347 & FF ag
TqET A2T & | T9F 1T R IW FI wgfaq
F1 qF a0 faor § 73 gfee 7 woa
feom & A # Ffow a7 7€ | w5
+ft 3 farfag 3o, #€ ot st 2w,
FIE T 3T TGS & Yo a1 Youfama
R S AT AU &1, I 29 H 7 F1
gua Aitgs fawra & gy afas agai
AR TAT & FIT AW F1 a7 A wfgT
G R qUT W § [ATT FT FAT AT
grir | oy AYa gx et fenfsa -
qFeqT & gramr g ¥ fagaor gamr
UF TAHT @ RO A 7 997 59
qE 1 T 0 08, forwwr wrr ot @



3875 Essentia’ Commodities [ 15 DEC. 1964 ] Essential Commodities 3876

{Amendment) Ordinance, 1964 &

@ FT AR A1 @I § fF oam a3
¥ reuy Ik T ANfF wward w4,
faradr gare & aaeat 3% & 0 Y,
g g1 L o 1 sNA, & srew & g T
@gar §  fF g@ qEear 1 gF 6
F Ffrewr A & 91 @ 8, Ihew 79
HHEAT § ST FT HE AT AT @S
FG AN F1 /I T 78 T ot arar &
for & 5 €43 T 284U TF WIRT TR
W gy Afg quad o, a8 7w T
qoaTs At @ & faeEr aden gw v
@ & 1| gmyA Aifg &7 Jdew a7 8
w g frdw ool & W § 39w
fifF & ¥ @Y, wmearforr w9
A | WA 7L T FT AT IGAT ST G
2 HAIRAZUER T T9YA HT GHIAATEY
st &, W feifam og saawr ®
fawara #<dt &, T FW A ArEA
Tt & P o ardr wfears w&f faeont
Fravg T TN EL? A
ag ¥ g7 Fraaer 7 gaw T8y T A
¥ wreir w@et ot & Fgm fFopw
wATaT FE TEAT TEY & fF AR g
QT FT R T FH FT AT g4
T BN | AfHT THH wiewgat
ferrq &, AYMO § WeRTER g,
H T AAE@T 3§ qed ¥ ford
1 TEAT A4 & | T FEAE €
WEN, 5 WEH AT TR |y AT sard
qUF T T @ qAraT AAIL g
F AT ATTEA | GAR AR HeAT A
F1 3w F gAY FeAT 9fEy, qOE *
gy FgaT Afgy f5 @ < wEE i,
g0 WEM H QX g & W I IN
wsa 7 faaae s | A IRFR AL
TIATH T AT FT AN G § F 47
&) T & i ARy § sreerEi
2), ITH T AE F FIA T FT &HAT
T G- aR 3W F = WEAI IF
el H1 GG FIAT &N HIT FET
qfgey FATAT &7V AfEFA 9g gEea
1

3 e

(Amendment) Bill, 1964
qEE F AT @ TE T FIF IS1A
F fau qame adr &, & o o qgg
F WY Tq 7 FT FIH I37 A4 9
¥ 1 ga%T 10 4% 2 f @ wat oft &Y
facrg faet & 91T 5°% 9t ave
st fafger g & a7 ITF S
T g R AR I TW TG F TR
I3 a6 § | #wE, qraT qa
ST & AT avw 34 fatga wefy /it v
a9 qedT &, A9 IGHT AFE  § FHY
FAT e o & A1 @ T qe
g, oy T 39 &, AfET 97 Fo9 I3
F fog o9 w7 omar @ Y S99 Sww
Tl & FIC g@rR frggow &
19T F qHT T a9 F JTHY HTHT
F2q & fr a8 ofedg ame &¢ Q)
gH &y o &1 gHEW G /I @
et =7 qrerT A ST, I AT wE
F w7 I | T IE ¥ 2@ FY wgeAqT
ST @I g, 39 uedr & wfy it W
o G frar 91 @ & e & 0w
HIAT A N gL GLFL T qE
T AT AvEar g fr oA @ AW
T W< %, QT 919 $C 99 &, ZT9-
T T TEAT AT qFA &, AFA
3 #T FAAT #T O F TE) @ a5y )
3@ GREAT FT CHAM TEIT T8 g M
FTHEr B W TE AT TARE
FT I19 FF AT W F qIT =477 TG
#FT P &, GETST F AT X AR ¥
T | G HT YA FI< a8 Fenerdy
I ey fF a8 ©F ©F uredr w7
AT GFAT ) HTT AR RATY 7€
T UFIL HT G qIET Tq@ B
& a1y o i ariearde & oF oF i
1 3 FTH N T FSTAT NI, /Y
F gt & g W gAY gE} and
gt & a3 @ w19 & sorw 4 ¥
THEHAT T aTY 19 I T FH FQ |
Ffew w9 gW A FEaT wgn @ fr fag
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[# wediEv]
1 xdy wrd o gg g, e
Ffgd TTEwIEE g &1 A1 § F9T 6
waw g, 399 3w ¥ a@ g
qT A, T FH Y w9 AW AG {AA S
THEA Q1 A wEST, AfE Sy Qe
A7 TEar &, & @ QW F A9 qane
SEUNCUL
Shri AKBAR ALI KHAN: We have

brought the Food Corporation Bill.
That is one way.

ot =y Ee : q § T W
fF we w1 75 2@ g fr fre ae
aF A9 §% T & AR I F e
4T AT FRIT | JTIFT IqHT A g

GMGIPND—RS—1101

RS—15-4~66— 550.

(Amendmen:) Bill, 1964
FHAT TLT | FATAY a8 WGy & qU
A @ AAT WRRT R 9 FgAT ¢ F
fqwe wfasy § o7g I o " T
T GRET B BF T UHA § Wi TW
FH F71 AW FT FH §, A9
T AT & AEATR, 59 JF1 ¥ Frami

A vufaaal & $9 78 g9 T § )
T |

Tue VICE-CHAIRMAN (SHrr M.
P, BHARGAVA): The House stands
adjourned till 11.00 a.m. tomorrow.

The House then adjourned
at one minute past five of the
clock till eleven of the clock
on Wednesday, the 16th
December. 1964,



